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eaucate public opinion. There is also 
the failure of Government to take 
adequate step.> to give an incentive to 
people to send their girls to schools. 
It is because of this that we have been 
pressing again and again that there 
must be special incentive programmes 
for girl" education. 

Now, actually, that is the reason 
why the disparity has become So glar
ing. The National Committee on girls' 
education was set up. It was a very 
good thing, and they have really 
submitted an excellent report. This 
Committee, which is known as the 
Durgabai Deshmukh Committee, has 
pointed out why there is need for 
special programmes for girls apart 
from the general education pro
gramme. They have said in their 
report that one of the reasons why 
we have not been able to make a 
headway, to make up this lag, is that 
we are making the same mistake today 
which the Sargent Committee in the 
British time made. The Sargent 
Report said that a stage has already 
been reached when the education of 
women need no longer be treated as a 
special problem. Now, after independ
ence, we are all equal. The Constitu_ 
tion has laid down that we are all 
equal and, therefore, automatically, 
girls and boys will be treated as 
equals, in spite of all social prejudices, 
in ,spite of all backwardness. Second
ly, they have stated the reason for the 
lag is "the failure to create an 
.adequate machinery to deal with 
problems of education of women" and, 
thirdly, "the non-allocation of special 
funds for the development of educa
tion of women, both in the Central 
and State budgets". 

The targets set for Third Plan are 
really ambitious. But what has actu
ally happened? We need special 
allocation because the average increase 
between 1949-50 and 1956-57 in the 
growth of girls education is only 
Rs. 4i lakhs per year. In the Second 
Plan period, the increase per year 
wa.s Rs. 6'5 lakhs. The target which 
we now have to make is an increase 
of Rs. 17'5 lakhs from a figure of 
Rs. 6'5 lakhs. Even then we shall be 
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- ,. able to cover only 61 per cent of the 
girls. Therefore, the rate of growth 
will have to be pretty big, and I feel 
that it will be impossible for us to 
achi.,ve this by the way the Planning 
Commission has dealt with the special 
programme for girls. 

Under the special programme 
want to mention ap1)Ointment of 
women teachers, grant of conce&>ions 
in the way of educational equipments, 
lJ'ant of allowance for attendance and 
other incentive programmes like 
quarters for women teacillal's, hostel 
accommodation and such other facili
ties. Any.body who comes from the 
rural or urban area will agree that all 
this is very important. 

I now come to the Minister's second 
attempt to mislead this House regard
ing the allocation made in the Third 
Plan for the special programme for 
women, and that it; why I have asked 
for a special diccussian. He had 
>.tated to us that it is not a question 
of not having made special allocation. 
we have made special allocation and 
we have given Rs. 11 crares to the 
State Governments, and he tried to 
make an appeal to the House "why 
should we do anything from the 
Centre? After all, we are giving to 
the States". I am in favour of giving 
everything to the States. It is very 
good. But there are certain difficul
ties, we have got to tackle them and 
that is why we want this House to 
take that into consideration. There 
is no question of States versus the 
Centre. We want allocation for girls 
education, 8Ild that is the main thing. 

Now I will answer the question why 
We are asking for allocation in the 
Central budget and why we need Cen
trally sponsored schemes. There are 
three types of Centrally sponsored 
schemes. There is one t)'1le 
which needs approval of the 
Centre, money comes from the Centre 
but the implementation is in the hands 
of the States. Therefore, it is clear 
the implementation remains in the 
hand of the States. There is another 
kind of Centrally sponsored scheme 
where assistance is given by the Cen
tre and approval and implementation 
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are in the hands of the State. Now, 
when the second type of grant is 
given, the Centre does not have an 
opportunity of really knowing how its 
finances are going to be used at all 
because, once the allocation is made, 
the implementation as well as the 
sanctioning of he schemes is left to 
the States, as it is now being done. 
Then what is the difficulty? The diffi-
culty is that the State Governments 
are so much pressed fOr money lrom 
all sides for irrigation works, Illso 
power projects are needed, industrIal 
schemes are needed and so many other 
things are needed and ,the first victim 
is girls education, because, the powers 
of re-appropriation are there with the 
States. What happened in the last 
Plan? We had Centrally sponsored 
schemes for girls' education amount
ing to Rs. 2' 5 crores in the Centre 
and schemes costing Rs. 5 crores in the 
States. What happened? Only Rs. 1 
crore alld odd was used out of Rs. 5 
crores of the State allocation and the 
balance was re-appropriated under 
great pressure fOr other schemes and 
it was only Rs. 2'5 crores, which was 
allotted for the Centrally sponsored 
scheme which was fully utilized. I 
,think there were more demands upon 
the Centrally sponsored schemes and 
they wanted more from the Centre. 

The only thing was that the States 
wanted that they should not be asked 
for matching grants. Finally, the 
Centre had agreed. Because it was a 
special scheme for girls' education 
they waived this matching grant. I 
want to point out that at our Cen
tral Board of Education meeting held 
in January, actually the Education 
Ministers who were there were also 
very eager to have money allocated 
for the Centrally sponsored schemes. 
We have passed a Resolution there 
which said: 

''Considering the crucial impol'
t.nce of Girls' Education in the 
successfUl implementation of the 
programme of universal and free 
Primary Education, the Board 
strongly recommends that the 
Special Programme for Women's 

Education should b. promoted as 
a Centrally sponsored scheme and 
accordingly funds should be al
located for the purpose. This is 
necessary for effective implemen
tation which in the view of the 
Board cannot be ensured only 
througn the earmarking of the 
funds in the State Plans. It is 
further recommended that grants 
for the construction of hostels for 
girls in the Elementary and Se
condary Schools should be provid
ed in the Centrally Sponsored Se
tor on a larger scale and the pat
tern of assistanCe should be the 
same as was prescribed for this 
scheme in Second Plan." 

In November, 1960, the Education 
Ministers' Conference also stated the 
same thing. As a matter of fact, they 
said arrangement should be made: 

.. . . . for grants-in-aid to 
State Governments on a hundred 
per cent basis, outside the ceil
ings that may be fixed for the 
State Plans." 

Of course, we know that the Nation
al Committee for Girls' Education at 
its meeting in May, 1961 also demand
ed that 10 per cent at least of the 
Budget should be allocated for spe
cial programmes for girls' education. 
Therefore there is no question of the 
States versus the Centre question be
ing posed because actually the States 
want that we should be in a position 
to give them help for the schemes, 
otherwise the powers of reappropria
tion really press upon them in such 
a way that this money is used fOr 
other purposes. 

Therefore I again state that this is 
not a correct way of dealig with this 
very important problem. I feel that 
the allocation is so inadequate. If 1 
had the time-as I see yOU getting 
up to ring the bell; I am very sorry
I would have loved to relld out to 
you ... 

Mr. Chairman: Already 15 minutes 
have been taken by the hon. Mem
ber. 
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Shrimati Benu Chakravartt,.: Two 
minutes more and I have done. I have 
got with me figures of the quarters 
which were built in Manipur and Tri
pura-such backward areas. I think 
the figures have been given for a 
whole year. We were told of the great 
achievement of having eight quarters 
built for women teachers. I think the 
target for 1960-61 was even better. It 
was six quarters fQr teachers. This 
is the type of advance that We are 
making even with the Centrally 
• ,lonsored schemes, when we have 
some aIlocation. Now We have no al
location at all. In the Second Plan 
the aIlocation for CentraIly spon
sored schemes was Rs. 42 crores. In 
the Third Plan we are having an al
location of Rs. 72 crores for the Cen
trally sponsored schemes. Why should 
it be that not II single pie is left for 
the Centrally sponsored special 
schemes for girls' education? It is 
true that we have slashed down the 
Plan. Originally the Draft Plan had 
said that out of Rs. 900 crores, Rs. 94 
crores will be for special programmes 
for girls' education. That was 10 per 
cent. If it is cut down to Rs. 400 and 
odd crores for general education, at 
least we should have something bet
ween Rs. 35 crores and Rs. 40 crores 
for girls' education. Now We find that 
in the Centrally sponsored schemes 
nothing at all is being given. Let this 
HOUSe remember the promise given to 
it. We are reducing what was pro
mised under the Constitution, namely, 
that within ten years 6-14 year old 
boys and girls will all be covered in 
the primary stage of education. We re
vised that and said that at the end of 
the Third Plan we will COVer all the 
6-11 years olds. I remember Dr. Shri
mali's speech On that occasion. Now·we 
gnd that in the case of girls we are 
onlv going to cover 61 per cent if we 
attain the target. At the rate at which 
we are going we wiIl not attain even 
that 61 per cent. 

Therefore I feel that, firstly, we 
must have at least 10 per cent of 
general education budget for the spe
cial programmes for girls' education, 

secondly, there must be a substantial 
allocation out of this for Centrally 
sponsored schemes; and, thirdly, if 
need be the matching grant should be 
waived. We should not be misled by 
the figure of Rs. 175 crores which is 
said by the hon. Minister as being al
located for girls' education. I want 
to know if the Centre proposes to 
earmark under centrally spon
sored schemes a special allocation 
for girls' education incentive program_ 
mes as indicated by the National 
Council on Girls' education . 

Shrimati I1a Palehoadhuri (Nabad
wip): Just one point I want to bring 
to the notice of the House. I appre
ciate the spirit in which Sbrimati 
Renu Chakravartty has brought up this 
discussion. 

Mr. Chairman: The hon. Memb& 
is expected only to put certain ques
tiosn aDd not to make a speech. 

Shrimatl I1a Palehoodhuri: I will 
put one question. If the whole Plan 
has been slashed, in that case, Educa
tion plan has also been slashed and the 
aIlocation has also been slashed. That 
has to be, I suppose. At the same 
time, will the Minister consider this? 
WiII it be possible to waive this ques
tion of matching grants? Also, if We 
are to educate these 9 million girls, 
if we are to achieve this target of 63 
per cent at least during the Third 
Five Year Plan, will the Minister con
sider that special programmes particu
larly are to be sponsored by the Cen
tre? If nOt tor the whole programme, 
at least those schools that have co
education for girls may be allotted 
something tor a different building. 
Otherwise, girls' schools in rural areas 
cannot function. That is something 
that the State Governments, even if 
this aIlocation goes to the States, will 
not be able to give them. The ques
tion of separate schools for girls 
wherever necessary will, I hope, be 
sponsoT6d by the Centre. 

Shrl T. B. VIttaI Rao (Khammam): 
May I know if the Minister is aware 
of the fact that only two months ago, 
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in the Andhra Pradesh, the Director 
of Public Instruction issued appoint
ment orders tor 20 double graduates, 
that is gradulates who have had train_ 
ing in teaching, women teachers, but 
none of them reported for duty. In 
various parts of Andhra, they were ap
pointed, but none of them reported for 
duty. Subsequently, another order for 
20 women teachers was again issued 
by the Director of Public Instruction 
and none of them reported for duty. 
May I know if the Government ha'/e 
enquired into the causes why the WO

men teachers are not accepting these 
appointments, and if the Minister is 
aware. what incemivE!& lire being 
offered to these women teachers to 
take up these jobs? 

Shrimati MaDjula DeVi (Goalpara): 
Just one question. I do feel strongly 
that women's education In Our coun
try is sadly neglected. I quite lII:ree 
with my hon. friend ... , 

Mr. Chalrman: No speech; only a 
question can be pu., 

Shrimati Manjula Devi: I will put 
the question. I would like to know 
whether the Central allocation would 
be thel"f' instead of giving allocati(lns 
to thE' States. I want that IIssuranee 
from the Minister: whether the money 
allotted for women's education would 
be a Central allocation. ' 

~ ~ (fcrmTo11<l"): ~ 
~ititm~m~~i\';f 
'Im~~'1 ~ ~~~~ 
rnit;~'lfr~ ...... ~fvftl 

~'R~~>qTf.!;;;ft~~ 
if ~ vft m., f.3r;r;tt ~off ~~ 
~,q't~~ ~ ~'il 

fi!Tof ~, ¢ ~ ~ ~ i1:~T 
~ >qT I ~;f\;;r ~ m<'f it o:rr.r t.'t 
... """ I W w,;p;zT ~ ~ '('T ~ 
m~~~? 

~~ ~1!Cf"r ~ ... ~ ;i ~ u.:~.Q1Ol 
if; m it ~ ~~ ~ f~lIT ~ I ~ 
ijfif <f'fi mq- ~ 1t~~ i 'frnf 
~ 'hn ~ ~, fl<r <f'fi ~M' 
;tt ~ru ~~ <{om: ~Rft ~iff I 
~ ~) ~ mq- ifOT ~~ ~;fr 'ITf~ 
fifO ~T ~W"" or~~ if>T it~ 
W:flr ~ it; ~ ~ ~ 'i$¥lt 
~ mr.ft tJft;r ~ '1ft ~ mf<: i 
ormf \Til" ~ O!JT, ~ ~ ~ iiT ~r 
.~ I 1l ~r.r;n 'ifT~, ~ fifO 'flT' ~f( 
~ ffCr.·.r~ ~T ~~1Jr ? 

The Minister of Education (Dr. 1[. 
L. Shrimali): Mr, Chairman, I must, 
first of all, admit that there is a great 
gap between the progress of girls' 
education and boys' education. It is 
for this reasun (hat fire Ministry of 
Education has focussed the attentIon 
of tile State Governmt:lIts and the 
Planning Commission to give the 
highest priority to girls' education. 
Anybody who reads the Plan which 
has ju;t been discussed by both the 
Houses will easily find that the highest 
priority has been given to girls educa
tion. 

The question that has been raised by 
Shrimati Renu Chakravartty is wh.v 
the allocations haVe not been made 
in' the Central sector, It is true that 
allocations were made in the Central 
sector in the Second Five Year Plan, 
for girls' education, tor special 
schemes. The Planning Com
mission took the view this time that 
the spheres of responsibility of the 
State and the Central Governments 
should be clearly defined so that there 
is no misunderstanding about this mat_ 
ter, and the view that was generally 
talten. and I think correctly, was that 
the allocations with regard to girls' 
education should be in the State sec
tor, because the State Governments 
are dealing with this problem. Of 
course, the Planning Commission has 
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to make provision for funds, whether 
they be in the Central sector or the 
State sector. 

Shrimati Renu Chakravartty's main 
fear is that the State Governments are 
not likely to utiliSe the funds. 

Shrimati Bena Chakravartty: The 
State Govecnments want the Centre 
to take the responsibility. 

Dr. K. L. Sbrimali: I was just try
ing to explain that the scheme was 
discussed at various levels. The hon. 
Member has said that both at the 
meeting of the Central Advisory 
Board of Education and at the State 
Ministers' Conference, it was recom
mended that the a1location for the 
special schemes should be placed in 
the Central sector. That is true. But, 
later on, after very careful considera
tion, the Planning Commission felt 
that it would be mOre desirable to 
place these funds in the State sector 
rather than in the Central sector. It 
is not going to make any difference as 
far as the implementation of the 
schemes is concerned. It is only a 
question of making the allocation in 
the State sector instead of in the 
Central sector. This money could as 
well have been placed in the Central 
sector. 

Shrimati BenD Chakravartty: The 
point is whether the States will have 
the power of reappropriation. 

Dr. K. L. Shrimali: I am coming to 
that point. 

The Planning Commission wanted 
to be clear about the spheres of res
ponsibility. They wanted that the 
Central Government should take the 
responsibility of research of running 
pilot projects, of conducting surveys 
and of making investigations. These 
are some of the responsibilities which 
the Central Government undertake. As 
far as the actual implementation is 
concerned even if the funds had been 
placed u{ the Central sector, 'the 
funds would have passed on to the 
State sector. So, if instead of the 
funds being placed in the Central sec
tor, they have been placed in the 

State sector, it does not matter much. 
I think it is merely a question of al
location. Funds to the tune of Rs. 11 
crores for special schemes for girls' 
education have been placed in the 
State sector. 

The hon. Member said that there 
was a kind of mathematical jugglery, 
and that I was only trying to confuse 
the House. That was not my intention 
at all. In fact, I have always tried 
to place the facts before the HOUSe as 
clearly as I could. It is true that I 
am not So very gOOd at mathematics 
and at figures as my hon. friend Shri
mati Renu Chakravartty is, but I have 
been honestly and sincerely trying to 
place the facts before the House. And 
the Plan is before the country now. 

It will be seen that according to our 
present programme as laid out in the 
Plan, out 203· 9 lakhs additional child
ren to be enrolled in schools, during 
the Third Plan, in the various age 
groups, 103·3 lakhs are to be girls, 
that is, more than half of the total 
proposed enrolment would be that of 
girls. The enrolment at the different 
stages would be as follows: 

(Figures i!' lakhs) 
------Stage ~----Bo~~ __ --Girls-

Primary 67 86 

Middle 21 8 12.8 

Secondary II ·S 4·5 

Total 1006 103.3 

If anybody looks at these targets, he 
will realise certainly that Government 
have given the highest priority to 
girls' education. She asked me how I 
have arrived at those allocations. 
After all, the Plan has only to make 
an estimate on the basis of certain 
facts and figures. Out of the total 
allocation of Rs. 408 crores for gene
ral education in the Third Plan, about 
Rs. 175 crores in the State Plans will 
be devoted to the education of girls, 
of which Rs. 114 crores are for educa
tion at the primary and middle stages. 
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From this, it will be seen that out of 
the total allocation for general educa
tion in the Third Plan, about 43 per 
cent. will be devoted to girls' educa
tion. 

Shrimati Renu Cbakravartty: Will 
they come with the incentive program
mes? 

Dr. K. L. Sbrimali: As I said, there 
is an allocati:on of Rs. 11 crores for 
these special schemes. There are vari
ous kinds of incentives proposed. 
They are, putting up quarters for 
women teachers, giving allowance to 
women teachers for working in rural 
areas, appointment of Mothers in co
educational schools, condensed educa
tional courses for adult women for 
securing more women teachers. 

Shrimati Renu Cbakravartty: _-\ 11 
remain on paper. 

Dr. K. L. Sbrimali: This is not on 
paper alone. This is actually being 
implemented. 

Sbrimati Renu Cbakravartty: It is 
v".ry small. An allocation was made 
III Himachal Pradesh and it was not 
implemented. 

Dr. K. L. SbrimaIi: It is true that 
the progress has not been as rapid as 
we would have liked it to be. We 
are all equally anxious about it. But 
the root of the whole trouble is our 
social and economic conditions'. I 
think Shrimati Renu Chakravartty 
rightly pointed out that it is not on 
account of financial difficulties that 
the progress of women's education is 
being held up. Let us face facts as 
they exist in the rural areas today. 
Parents generally do not give suffi
cient importance to the education of 
girls and women. They think that by 
educating their sons, they will receive 
economic returns and the boys will be 
able to earn their livelihood :md 
improve their prospects. They do not 
think in the same way as far as girls 
are concerned. 

We had a lot of discussion with the 
State Governments when the Plan was 
being drawn up. Shrimati Renu 
Chakravartty referred to my earlier 
statement that it was our intention
I say it is still our intention-to have 
free compulsory education in this 
country by the end of the Third Plan. 
But the question is whether we shall 
be able to make this law effective. 
After all, law has to follow social 
opinion to some extent. You cannot 
put people in prison; you cannot 
punish them just because they refuse 
to send their children to school. The 
law may say that there will be 
punishment of fine and so on, but 
unless there is enlightened public 
opinion created in the country and 
people realise the importance of girls' 
education, all this programme will not 
be effective. 

So the real problem is how to create 
that consciousness among the people, 
the parents, how to make them realise 
that it is equally important, if not 
more important, that they should send 
their girls for their education. This 
is the real point. In this matter, Gov
ernment alone cannot act. It is the 
duty of all people to create that public 
opinion in the country, to educate 
people to that effect. In fact, there is 
need in our country at the present 
moment to have a maSs movement 
to create consciousness among the 
people that girls' educatiOn is neces
sary. 

There are all kinds of difficulties. 
There are social prejudices and eco
nomic conditions which come in the 
way. We are all aware how these 
factors are mostly responsible for the 
slow progress of girls' education. 
This is a reality which I would like 
our friends to face. If she thinks that 
in this matter Government can just 
by an order bring about girls' educa
tion, she is quite mistaken. 

Sbrimatl Renu Cbakravarity: Not 
by an order. but by incentive pro
grammes such as quarters, women 
teachers, scholarships and so on. 
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Dr. K. L. Shrimali: As far as the 
Plan is concerned, I have on a previous 
occasion made it clear that it is 
elastic, that there is no finality and as 
soon as we find that the progress is 
not satisfactory, we will make the 
necessary adjustments. The Plan will 
be reviewed, as far as education is con
cerned, eVery year and the House will 
have an opportunity to find out how 
the progress is being made. 

If we cannot have cent per cent 
~nrolment of boys as well as girls, it 
IS not on account of lack of finance. 
For the first time, the Government 
have taken a firm decision that as far 
as primary education for the age group 
6 to 11 is concerned, funds will not 
come in the way. Funds will be made 
available if the State Governments can 
show that there is effective progress. 
There is no point in making alloca
tion unless the State Governments can 
show satisfactory progress. 

Take, for example, a State like U.P. 
where the enrolment is practically the 
lowest. How can we expect the back
ward States with a percentage of 
enrolment of 23 or 40 to show cat 
per cent enrolment? It may be possi
ble in a progressive State like Kerala, 
where they have almost reached the 
target. There are other States which 
are still lagging behind and great 
efforts will have to be made in those 
States. They are creating these diffi
culties. There are various reasons for 
the difficulties like backward clasacs, 
social prejudices which stand in the 
way of girls' education, etc. This can 
be overcome if public opinion can be 
created in the country. 

There is no mathematical jugglery. 
The fund which was to be placed in 
th", central sector have now been 
placed in the State sector. It is true 
that there has been reduction of tar
gets in the Plan and formerly the 
targets have been very high. The 
WhOle Plan had to be cut down. We 
tried to put pressure on the Planning 
Commission. There were also the 
recommendations made by the State 

Education Ministers' conference the 
National Council of Education, ef.c., to 
whi-ch I was a party. We were trying 
to press the Planning Commission and 
to a large extent, we have succeeded. 
After taking an overall view of the 
whole picture, I am satisfied that 
funds wilI not stand in the way of 
progress of education in this country. 
It is true that if We can have more 
funds, we will pay better salaries to 
the teachers, have better schOOl build
ings, better equipment, etc. But we 
have to view it in the context of the 
total overall picture. I am satisfied 
that financial considerati'ons will not 
come in the way of progress of girIs' 
education. 

The Planning COmmission, Educa
tion Ministry and the Government of 
India have given highest priority as 
far as education is concerned. I can 
assure the hon. lady Member that she 
need have nO anxiety in this regard. 
Unfortunately, Shrimati Deshmukh's 
resignation created some misunder
standing in the minds of the pubilc 
that Government were indifferent. 
That was not so. I have made that 
clear to her also. I am once again mak
ing it clear that there will be adjust
ments in the Plan as we make pro
gress. The Planning Commission has 
given us an assurance that from time 
to time they will keep an eye on the 
progress of the Plan and necessary ad
justments will be made. Funds is not 
the real problem. The real problem is 
to create an enlightened public opinion 
and in this we seek the co-operation 
of the lady Members as well as other 
hon. Members of the House. 

Shrimati Rena Chakravartty: May 
we take it that the Minister is assur
ing us that central assistance for these 
schemes will not be withheld and will 
be made available? 

Dr. K. L. Shrimali: As regards 
central assistance, it was a policy 
decision that was taken by the Plan
ning Commission that these funds
Rs. 11 crores-which were to be in the 
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central sector had now been placed 
in the State sector. The funds are 
there all right. It is only a qlH'stion 
of making allocation. 

Shrimati Benu Chakravartty: 
Rs. 11 crores is the States', it is not the 
Centre's. In the Centre there is a big 
zero, that is what has worried llS. 

The Centre has zero and the States 
Rs. 11 crores. Rs. 11 crores may be 
appropriated. We say the Centre 
should help the States by having some 
allocation, at least much more than 
what was in the Second Plan, for this 
big task. 

Dr. K. L. SbrimaH: Suppose I 
guarantee that the Central Government 
wiJI see that these Rs. 11 crores placed 
in the State sector are fully utilised by 
the State Governments, she should bP. 
satisfied. Our only purpose is that 
they should not lie unused, or be USP.d 
for other purposes. If I can give that 
much of assurance, I think the hon. 
Member should be satisfied. 

n.n hn. 

The Lok Sabha then adjourned till 
E!even of the Clock on Wednesday, 
September 6, 1961/Bhadra 15, 1883 
(SakaL 
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Mlanufacture of machines 
Heavy Machine Tools 
Plant. Rancbi 6987-90 

UI6 Centtal Sericultural Ins-
titute, Berhampur . . ~ 
U. K. probe on inftwt of 
Indian immigrmts . ~7 

IZ20 

1221 
Indians in Kuwait 6<J97-699lI 

t2U 

1223 

1225 
1226 

1U7 

122B 

1239 

1230 
1231 

Aasam-NagalaDd boun-
dary dispute • 

~or . ~ter .sUPPI: 

Government of India 
Preas at Calcutta . 
Postal system in Bhutan 
Import of cartridges from 
Poland. . 
Prices of atsple fibre 
yam 

Raid by Pakistanis. 
Sino-Nepal Boundary 
Commiasion . 
Export of coir goods 
Fertilizer plants 

WRITTEN ANSWERS TO 
QUESTIONS 

U.S.Q. 
No. 

UI5 Export of iron ore to 
Japan and other coun-
trieS. . . . 

UIB Tour of industrial 
bouren 

la-

1219 

IU4 

123a 

1233 

Price of salt sold to 
Japan . 
IDdustrial Estate at 
NBDgal 
Fertilizer Plant at Bom-
bay 
Second Machine Tool 
Factory .BauaaJore . 
Demarui for IndiIlD 
glass 

1235 Contributiona II> political 
parties by public: Cor
porations 

1148 (Ai) LBD-ll. 

7013-15 
701S-17 

7017-IB 

7017-19 

7019-20 

7021-7101 

7020021 

7022 

70ZS 

QUESTION8-coRtd. 

S.Q. Sub;eet 
No. 

U36 Arrears of rent 
U37 Suicide by a displaced 

IZ40 

S.Q. 

person • 
Employees State Inau-
ranc:e SdlmDe 
Ratification of 1ntmJa
tiona! Labour 0rpniIa-
tion Convention 
Tala I!:Dgineerig and 
Locomotive Company • 

No. 

3344 

334S 

3346 

3347 

3348 
3349 
3350 

3351 
33sa 

3353 

3354 
3355 

3356 
3351 
3358 

3359 

Centtal Park in Con=t. Circus. New 

Fertilizer P1ant at Tram
bay 
Induatrial Scidium Sul
phate PImt • 
Eogineering Export Coun-
cil . . . . 
Bzport ~otion 
Small Scale Industries . 
Shree Sayajee Jubilee 
CotlDn and' Jute MilIa 
at Sidhpur. . . 
Industrial Cooperatives • 
Labour problema in pub-
lic Sector underblkinp 
Emporium for c:onaae in-
d118tries at NII8PIU' 
Induatrial Estate 
Premier Automobiles. 
Bombay 
Output of COIDICIIic:a 
Silk Industry in Mysore 
Li c:enca for Induatries 
in Andbra ' PncIesh 
Slum 'clearance in Andbra 
Pradesh 

3360 Leather industry in Hima-
chal Pradah 

3361 Industrial ezhibition at 
New Delhi 

3362 Housea for c:oIliery WOl-
ken 
Slum deuance in Uttar 
Pradeah . 
NBDgal Fenili2Ier Fac:ID17' 
Assiatsnt MiCa Labour 
Welfue Oflicer 

7OZ7 

7032 

7OP-33 ' 

7033 

7033 
7034 
7034 

7034-35 

7035 

7035'3' 

7036 

7036-31 
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WRl'l"I'EN ANSWERS TO 
QUESTION~OBtd. 

U.S.Q. Sub;ect CoLtJMNll 
No. 

3370 

3371 

3372 

3373 
3374 

3375 
3376 

3377 
3378 

3379 
3380 

3381 
3382 
3383 

3384 

3385 
3386 

3389 

33,0 
3391 
3392 

Permanent posts of Labour 
InspectoR (Central) 
Indian eJqledition to 
Annapurna 
Squatten in Delhi 
Orient Paper Mills 
Ltd., Calcutta 
Levy on Indians in 
Ceylon. 
Co1our film on Queens' 
visit 
Janata Hotel, Delhi 
Geophone 
Exports to West Ger
many 
Cable factory 
Clashes between Goans 
and Portuguese troops . 

Indian troops in Congo 
Steel wire rope factory 
at Ernatulam 
Trimming Saw 
Ambar Charkha in 
Bihar 

Agricultural labou ten 

Nap hostiles 
Stoc:b of explosives with 
a-ru1en 
Export of equamarine 
atone 

Tari1l Commission 
Help to Ghand for Volta 
dam 

Export of tatile . 
Retrenchm.ont of Gazetted 
Officen of the Rehabili
tation Ministry 
Bombay Central Training 
Institute far Craftsmen 

nstruc\ors 
Export of isotopes 
Monazite deposita . 
Land for Janata Hotel, 
Delhi 

3393 
3394 
3395 

Import of tobacco. 
Handloom industry 
Skilled labouren regis-
tered at Delhi 

33\16 Productivity team on 
Industrial Management 

3397 Diesel 'Deodorant' 

7039 

7042.-43 

7043 
7043-44 

7044 

?044-45 
7045 

7046-47 
7047 

7047-48 

7048-411 
7049 

7049-50 

7050 
7050-51 

7051 

1051-52 

7052-53 
7053 
7053 

7053-54 

7054-55 
7055 

7055-56 

7OSS-S7 
7057 

WRI'l"I'EN ANSWERS TO 
QUESTlON~OBtd. 

U.S.Q. Sub;ect COLtJMNll 
No. 

3398 Trade with Burma 
3399 Information reprd'ng 

labour from United 
Kingdom 

3400 Welfare Training Institute, 
Bhuli . . . 

3401 Import of cotton from 
U.S.A •. 

3402. Central Labour Educa
,..,dI Ition Board 
3403 Aid to Officials anached 

by Nap rebels 
3404 Periodicals published in 

Hindi 
3405 Central Evaluaion and 

Implementation Division 
3406 Productivity team on 

coal mining industry. 
3407 Indian ~xperta for 

Trinidad 
3408 Kidnapping by Hostile 

Nagas . 
3409 Ban on Indian films in 

Ceylon. 

3410 
3411 
341 2. 
3413 

3414 

3415 

Jumping Level System . 
Khadi industry 
Recruitment of Khallasis 
Work-charged staff of 
C.P.W.D. 
Bomb explosion in 
Jammu 
Bharat Sewak Sama; in 
Orissa. 

34J6 Recognition of foreign 
Governments . 

34J7 Small scale industries 
34J 8 Nagaland Interim Body 
34J9 Handing over maintenance 

3420 
342.J 

3423 
3424 

342.5 

3426 
342.7 

of roads to Sikkim G0-
vernment 
Code of Discipline. 
Community Hall in Kid
wai Nagar, New Delhi . 
Films on Conferences of 
political parties 
Postal system in Bhutan . 
Auction of property in 
Pahar Gao; 
Khadi and Village In
dustries Programme in 
Manipur 
Biography of Nets;i 
Roads in Bhutan. 

7059 

7063 

7065-66 

7066 

7066-67 
7067-68 

7068 

7068-69 

1070-71 
7071-72. 
7072-73 

7073 
1073 

7073-74 

7074-15 
70 75 
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W1U'l"l'EN ANSWERS 
QUESTION~td. 

TO 

U.S.Q. Subject 
No. 

3428 
3429 

3430 

3431 

3432 

Survey of MalliPlD ..,.. 
Auditon for Govern
ment sponsored pilot 
project companies in 
OriSsa 
Employees of the Indian 
Aid Mission, Nepal . 
Handloom weavers of 
Madras 
Slum c1earance during 
Third Plan . 

3433 Tea eKpOrt • 
3434 Cotton mills . 
343S Sub-soD _ter in Delhi 

and New Delhi . 
3436 Industrial Units in Andlml 

7078 .. 

7079 
.. ~ 
707~80 

"!"" 

7080-81 • 

7081-82 
7082.-83 
7083-84 

1084 
Pndeeh 708S 

3437 European Common ~·Mar-
Itet . • . • 708S-86 

3438 Secondary Schools in 
Herobhanga colony in 
Z4 Parganas . 7086 

3439 Displaced persons trading 
in staUs 7016-&7 
~ndnure on ci~c 
amenities in Geeta 
colony, Delhi 

3441 

3447 

3448 

3449 

34So 

34S1 
34S2 
34S3 

Colony in Delhi for 
displaced families from 
J & K State . 
FaIl in quality of Indian 
tea 
Textile Conference in 
Geneva 
Heavy Electrical. Ltd., 
Bhopal. 
Esport of iron ore from 
Myaore . 
Malaya Government's 
Notification withdrawing 
grants to schools teaching 
in Punjabi etc. 
Slum clearance in Banga
lore 
Implementation of re-
commendations of Sugar 
Wage Board. 
E~ of displaced 
families. 
Auction of property in 
Multani Dhanda, Pahar
gaoj Delhi . 
All Indis Radio 
F~rPlants. . 
Sewing machines and fan, 

7088 

7088-89 

1091 

709!-92 

7092 

7093 

7093-94 
7094-95 

709S 
7095 

WRITTEN ANSWERS TO 
QUESTIO~td. 

U.S.Q. 
No. 

34S4 Meter factory 7095-96 
345S Repairs done to Bange-

Iowa on Ferozeshah Road, 
New Delhi 70!16-97 

3456 Nap hostiles 7097 
3457 Export of tea to U.S.A .. 7091-98 
3458 Handicrafra induatry 709B 
34S9 Development of Dadra 

and Nagar Have1i . 7098-99 
3460 Sewing machines 7099 
3461 Paper mill in KaahiPlD. 

U.P. . 1099-7100 
3462 Induatrial Disputes Act. . 7100 

:,,3463 News readers in A.I.R. 7100-01 
.~: 

MOTIONS FOR ADJOURN-
MENT- . 7101-06 

The SpeakerwithheId his c:oa
sent to the m~ of the 
following adjournment mo
tiona given notice of by the 
members shown against each: 

(1) CIosure of Shrimati Renu 
Moaabari Copper CbUravamy. 
Mines. 

(2) Collapse of rope 
bridge over the 
riverTeesta in 
North Sikkim 
resulting in the 
death of several. 
.............. indudrng-fu\ir Indian 
Army Officers. 

Suvaahri S. M. 
Banerjee, Aaaar and 

Braj Raj SfnIh. 

CALLING ATTENTION 
TO MATTER OF URGENT 
PUBLIC IMPORTANCE 7106 ·07 

Shri Inder J. MaIhotra ca1led 
the attention of the Minister of 
Rehabilitation and Minority 
Afl'Iin to the sitnation arising 
out of the large acaIe rejec
tion of the rehabilitation 
compensation daima of 
dispJIIced persona aettIed in 
Jammu and Kashmir 
SUIte 

The Minister of RehablUta-
tion and Minority AfI'aIra 
(ShriMehr Chand KhIuma) 
InIde a statement in reprd 
thereto and also laid on the 
Table a detalled statemeJlt • 
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COLUMNS 

PAPERS LAID ON THE 
TAB1.&- 7107-08 

(1) A copy of the Khadi and 
Village Industries Commis
sion (Amendment) Rules, 
1961 published in Notifica
tion No. G.S.R. 1053 dated 
the 26th August, 1961 under 
sub-section (3) of section 26 
of the Khad.l and Village In
dustries Commission Act, 
1956. 

(2) A copy each of the follow
ing papers: 

(i) The Annual Report of the 
Employees' State Insu
rance Corporation for 
the year 1960-61, under 
section 36 of the Em
ployees' State Insurance 
Corporation Act, 1948. 

(ii) The Coal Mines (Am
endment) Regulations, 
1961, published in Noti
fication No. G.S.R. 
1014 dated the 5th 
August, 1961, under 
sub-sedon (7) of sec
tion 59 of the Mines 
Act, 1952. 

MESSAGES FROM RAJY A 
SABRA 7109-10, 

Secretary reported the follow
ing messages from Rajya 
Sabha : 
(i) that Rajya Sabha had 

agreed without any 
amendment to the News 
paper (price and Page) 
Continuance Bill, 1961. 

(ii) that Rajya Sabha had 
recommended certain 
amendments to the 
Income-Tax Bill, 1961. 

LEAVE OF ABSENCE 
Twelve Members were granted 

leave of absence from the 
sirtings of the House. 

~.\EMBER APPOINTED TO 
JOINT COMMITTEE ON 
BILL TO FILL UP VACA 

7231-32 

NCY. .. 7108-10 
Shri Radhelal Vyas moved 

for appointment of Shri 
C. L. Choudhury to the 
Joint Committee on the 
Religious Trusts Bill, 1960 
in the vacancy caused by 
the death of Shri Sholi 
Sardar. The motion was 
adopted. 

RECOMMENDATION TO 
RAJY A SABHA FOR AP
POINTMENT OF A MEM
BER TO THE JOINT COM
MITTEE ON BILL. 

Shri Radhelal Vyas moved for 
reCOmmendation to the 
Rajya Sabha to appoint a 
Member of that House to 
the Joint Committee on 
the Religious Trust Bill, 
1960 in the vacancy caused 
by the resignation of Shri 
Harihar Patel. The motion 
was adopted. 

COLUMNS 

7109-13 

BILLS PASSED 7116-7220 
(i) Further discussion on 

the motion to consider 
the Indian Railways 
(Amendment) Bill, as 
reported by the Select 
Committee concluded 
and the motion was adop
ted. After clause-by
clause consideration the 
Bill, as amended, was 
passed. 

(ii) The Deputy Minister of 
Finance (Shri B. R. 
Bhagat) moved for COn
sideration of the Sugar
Cane Cess (Validation) 
BiU, 1961. The motion 
was adopted After 
clause-by-clause considera
tion the Bill was passed. 

BILL UNDER CONSIDERA-
TION . 7231-32 

The Minister of State in the 
Ministry of Home Affairs 
(Shri Dator) moved that the 
Delhi Municipal Corpora
tion (Amendment) Bill, 
1961 be taken into considera
tion. The discussion was 
not eonluded. 

BILL AS RETURNED BY 
RAJYA SABRA-LAID ON 
THE TABLE 

Secretary laid on the Table 
the Income-tax Bill, 1961, 
as returned by Rajya Sabha 
with amendments recom-
mended by the House. 

HALF-AN-HOUR DISCUS
SION 

Shrimati 
raised 
cussion 

Renu Chakravartty 
a half-an-hour dis
on points arising 



HALJI-AN-JlQtJR DISCUS
SION--.uf. 

out of tbD __ givea on 
the 14th August, 1961, to 
StIImId QuestioD No. 437 
repzdiDg education of Girls 
IIIld Women. 

The Minister of Education 
(Dr. K. L. ShrimaJi) replied 
to the debate. 

[ DAILY J;lIQJl:8T] 

AGENDA FOR SEPTEMBER 
6, 196I/BHADRA IS, 1883 
(Sm) 

Further comiduation of the 
Delhi Municipal C0rpora
tion (Amendment) Bill and 
passing of the Bill and dis
cussion OD the motion rl. 
Modificaion of Mineral Con
cession Rules, 1960. 
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